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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

N/ONDAY, THE FIFTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SHRI JUSTICE ANIL KUMAR JUKANTI

l.A. Nos. 'l and 2 ol 2022 in W.A. No. 791 ot 2022

and Writ Appeal Nos: 791 OF 2022 and 242 ol 2019

WRIT APPEAL NO.791 0F 2022

Writ Appeal under clause 15 of the Letters patent preferred Against the Order

Daled 14lO9l2O1B, in W.P. No. 26399 of 2007 on rhe fite of rhe High Court.

Between:
Mudavath Shiva, S/o: Late China Laxman, Aged 76 years, Occ. Aqriculture,
B/o. 3:21 , Dawoodguda Thanda phutmamidi Vilafie, (andut<ui UinOat,
Ranga Reddy District.

AND ...APPELLANT

1. The State of Telangana, Rep. by its Principal Secretary, Revenue
Department, Secretariat Hyderabad.

2. The Revenue Divisional Officer, East Division, Ranga Reddy District.

3. M Rama Krishnam Raju, S/o: Surapa Raju, Aged Major Residents,
Phulmamidi Village, Kandukur [Mandal, nanga ReOdy District.

4. M Surapa $aju, S/o: Rama_Raju, Aged Major resident, phulmamidi Village,
Kandukur Mandal, Ranga Reddy District.

5. M Savitri Devi, Wo. Surapa Raju Aged Major resident, phulmamidi Village,
Kandukur Mandal, Ranga Reddy District.

6. M Satyanarayana Raju, S/o: Surapa Raju, Aged Major resident, Phulmamidi
Village, Kandukur Mandal, Ranga Reddy District.

7. IVI Uma Rajeshwari, Wo: M R K Raju, Aged Major resident, Phulmamidi
Village, Kandukur Mandal, Ranga Reddy DistriCt.

8. Kola Krishna Murthy, S/o: Venkanna Aged Major resident, Phulmamidi
Village, Kandukur Mandal, Ranga Reddy District.

Mudavath fharya, S/o: Late Chinna Laxman, Age about 65 years,
Occ. Agriculturri, Ryo Dawoodguda Thanda, Phllmamidi Vill'age, Kandukur
Mandal; Ranga Reddy District' 

...RES'.NDENT'

I



lA NO: 1 OF 2022

PetitionunderSectionl5,lcPCprayingthatinthecircumstancesstatedin

the afficlavit filed in support of the petition, the High Court may be pl':ased to grant

leave to the petitioner to file Appeal against the order daled 14lo9l2c 18 in w.P.No.

26399 of 2oo7 , in the interest of justice.

lA NO: 2 OF 2022

Petition under section 151 CPC praying that in the circumstances stated in

the a{fidavit filed in support of the petition, the High court may be pleased to

condone the delay of (1506) days in filing the above W A in W F'No 26399 of

2007 order daled 141OQ12018,

lA NO: 4 OF 2022

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of order passed by the 2nd respondent datec 30/09/1993 in

file No. J/4529/1993, pending disposal of the above Writ Appeal

lA NO: 5 OF 2022

Petition under section 151 CPC praying that in the circumsta nces stated in

the affidavit filed in support of the petition, the High Court may ce pleased be

Pleased to permit the Petitioner/Appellant to file this additional affidavit in lA 2 of

2022in W.A.No.791 of

Counsel for the Appellant: SRI VEDULA SRINIVAS

Counsel for the Respondent Nos.1 and 2: SRI MURALIDHAR REDDY KATRAM,
GP FOR REVENUE

Counsel for the Respondent Nos.3 and 7: SRI V- YADU KRISHNA SAINATH,
LEARNED COUNSEL APPEARS FOR MS. K, KIRANMAYEE

Counsel forthe Respondent Nos.4,5,8 and 9:--



WRIT APPEAL NO: 242 OF 2019

Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated '14.09.2018 in W P.No. 26399 of 2007 on the file of the High Court.

Between:
Mudavath Tharya, I\Iudavath Tharya, S/o.Late Chinna_.Laxman, Agei 62
years, Occ: A!riculture, R/o.Daw-oodguda Thanda, Phulmamidi Village,
Kandukur Mandal, Ranga Reddy District.

...APPELLANT/WRIT PETITIONER

AND

1

2

a

The State of Telangana, Rep.by its Principal Secretary, Revenue Dgpartment,
Secretariat, Hyderabad.

The Revenue Divisional Officer, East Division, Ranga Reddy District.

M.Rama Krishnam Raju, S/o.Surapa Raju, Aged- Major residents of
Phulmamidi Vitlage, Kandukur Mandal, Ranga Reddy District.

lvl.surapa Raju, S/o.Rama Raju, Aged-Major resident of Phulmamidi Village,
Kandukur [Vlandal, Ranga Reddy District.

5. M.Savitri Devi, Wo.Surapa Raju, Aged- Major resident of Phulmamidi Village,
Kandukur Mandal, Ranga Reddy District.

6. M.Satyanarayana Raju, S/o.Surapa Raju, Aged- lVlajor resident of Phulmamidi
Village, Kandukur [\Iandal, Ranga Reddy District.

7. M.Uma Rajeshwari, Wo.tr/.R.K.Raju, Aged- Maior resident of Phulmamidi
Village, Kandukur Mandal, Ranga Reddy District.

B. Kola Krishna Murthy, S/o.Venkanna, Aged- Major resident of Phulmamidi
Village, Kandukur Mandal, Ranga Reddy District.
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...RESPONDENTS

lA NO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to recall

the Order, dt 0610112022 in W.A No 242 ot 2019.

lA NO: 2 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

permit filing of additional affidavit in WA No. 242 of 2019.



lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

implead the petitioner herein as proposed Respondent No.9 in WRIT APPEAL

No.242 of 2019, as well as in the lA's.

Counsel for the Appellant: A. VENKATES, LEARNED SENIOR COUNSEL
APPEARS FOR SRI ARUVA RAGHURAM MAHADEV

Counsel for the Respondent Nos.'l and 2: GP FOR REVENUE

Counsel for the Respondent Nos.3 to 7: SRI V. YADU KRISHNA SAINATH,
LEARNED COUNSEL APPEARS FOR MS. K. KIRANMAYEE

Counsel for the Respondent No.8:--

The Court Delivered the following: COMMON JUDGMENT
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THEHON'B E THE CHIEF IUSTICE AIOKARAD HE

AND

THE ON'BLE SHRI TUSTICE ANILKUMARIU

I.A.Nos .l ar:d2 of 2022 in V.ANo.79 I of2022
ai rit A 791of2 242 of

COMMONIUDGMENT, (Per the Hoz'ble the Chief Jzsrie Abk Aradie)

Mt. Vedula Srinivas, learned Senior Counsel appears for

the appeliant in W.A.No.791 of 2022.

Mr. A.Venkatesh, Iearned Senior Counsel appears for

Nfr. A.Raghuram, learned counsel for the petirioner 1fl

V.A.No.242 of 201.9.

Mr. Muralidhar Reddy Katram, learned Government

Pleader for Revenue appears for respondents No'1 and 2'

Mr. V.Yadu Krishna Sainath, iearned counsel appears for

N{s. K.I(iranmayee, learned counsel fot respondents No'3

and7.

These inra court aPpeals have been filed against order

KANTI

2

datcd 1.4.09.2018, passed by a learned Single Judge 1I1

W.I'].No.26399 of 2007.
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3. I.A.No 2 of 2022 is filed seeklng to condone the dclay

of 1506 davs in filing the appeal.

4. Learned Senior Counsel for the appeliants submit rhat

the appellant in W.A.No.791 of 2022 u/as not impleaded as

parry in the writ pcrition. Hence, I.A.No.1 of 2022 has been

filed seeking leave to filc the appeal

5. It is furthcr submitted that in pursuance of the order

dated 14.09.2018, passed rn I(.P.No.26399 of 2007, the sister

of the appellants has filed an appeal before the Joint Collector,

Ranga Reddl District, and the appellants be granted liberty to

make applications for their impleadment in the aforesaid appeal

preferred by their sister.

6. The af<rresaid submission has not been fairlv opposed by

learned counsel for rcspondents No.3 and 7.

7 . In r.ierv of aforesaid submission and in the facts and

cfucumstances of the case, we permit the appellants to file an



3

application seeking their impleadment in the proceeding

pending before the Joint Collector, Ranga Reddy Drstict uiy,

tr1/2s31/2023

8. Needless to state that in case such applications are filed,

the same shall be dealt with in accordance with law.

9. Accordingly, both thc !7rit Appeals as well as I.A.Nos.1

and 2 of 2022 rn W.A.No.791 of 2022 are disposed of. No

costs

As a sequel, misceilaneous petitions, pending if any, stand

closed

To,

SD/. T' KRISHNA KUMAR
DEPUTY REGISTRAR

//TRUE COPY// 
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SECTION OFFICER

The Principal Secretary, Revenue Department, The State of Telangana,
Secretariat Hvderabad.
ii; R;";r.'Dirisronil officer, East Division, Ranga Reddy Diskict'
One CC to Sri Vedula Srinivas, Advocate [OPUC]
One CC to Sri V. Raghuram, Advocate[OPUC]- .^-
One CC to Sri Ms. KiKiranmayee, Advocate[OPUC]
i; Caiit GC ior Revenue , High Court frjr the Siate of Telangana' at

Hyderabad [OUT]
Two CD Copies
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and Writ Appeal Nos: 791 OF 2022 and 242 of 2019
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HIGH COURT

DATED:1 510712024
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So,,'.166gD\

l.A. Nos. 1 and 2 of 2022 in W.A. No. 791 ot 2022

ttI
COMMON JUDGMENT

DISPOSING OF THE BOTH WRIT APPEAL AND

l.A. Nos.l and 2 of 2O22.

WITHOUT COSTS
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